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New Delhi, this
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Aon’hie 3hri Justice V.53, Aggarwai, Chairman
Aon’ble 3nri S5.K, Naik, Member{A)
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, Block D, 3hvam Bihar Phase

Deini - Petitioner
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Shri Bhawaini Prasad

Director General of Works
CPwWD, Nirman Bhavan, New Delihi
Chander Monan

EE. PWD, Eiec, Division IT1I
Andrews Gand, New Deihi

Bhiri Mukesh Gupta

JE, PWD, Sub-Division VI

Eiec. Division III, New Deihi
Shri Bnisham Kumar Chiigh

Chief Engineer, PWD-II

iTO, New Deihnid

Shri Jaghir Singh
Siuperintending Engineer{Coord)
Samanvay Parimandal Vidyut
Fast Block, RK Puram, New Dein: . Responde

ORDER{0ral)

ni Aign Court. In the present order tThat

i passed in compliance of the Tribunal’'s order,
tioned "subject Lo the outcome of the 3SLP, if T
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Learned counsel for the petfitioners sta
pondents have not complied with the
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th tnhne rider referred to wiil not make &
ie is discharged
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